Centra! Administrati Principa! Bench

M.A. No. 1253/98 In
C.P. No. 379/99
M.A. No. 167/2000
Origina! Application No. 1431 of 1999
: v
the DI day of e ! 2000

ST | Louiy

n

New Delhi, thi

Hon’ble Mr. 8. R. Adige, Vice Chairman{A)
Hon’ble Mr Kuldip Singh,Member (J4)

O.A. 1431 of 1989

1 Nand Kishcre S/0 Shri Ballu Ram

2 Amar Chand S/2 Shri Mshar Chand

2 Smt. Soni W/o Usman

4 Smi, Mathi W/o Shri Chittzer Ram

£ Sardar Singh é/; Shri Ami La!

8 Batchznd. §/¢ Shri Anika Ram

7 Smt. Guddi W/c Shri Wanja Ram

R Smt . Mava W/o Shri Raj Pa!l

2. _ Man Singh S/c¢ Shri Chandc Ram

10 Shivan Bhagat S/¢ Shri Tolama!

11 Wazir Chand S&/¢ Shri Shambu Ram .
12 Dwarka S/o Shri Jamuna Ram

13 Ramdhan S£/c Shri Vasudev

14 Ram Daya!l S/2 Shri Punnu Ram

15° Smt. Milka Bai W/oc Shri Banju Ram

ig Smi. Murti W/o Shri Hans Raj

17 Shri Munshi Ram S/¢ Shri Kamc Ram
18, Manak Chand S/o Shri Hari Singh

132 Shri Bal!bir Singh S/0 Shri Mehar Chand
20 Ram Kishan S/2 Shri Mam Chand

21 Balraj S/o Shri Dharambir

22 Smt. Baleshwari W/c Shri Mahendsr
23 Smt. Sodhi W/o Shri Puran

24. Smt. Gulla W/o Shri Balbir

25 Shri Badri Prasad S$/0 Shri Bhagirath
28 Shri Ballu Ram S/¢c Shri Khilloo Ram

o~



)

27 Lala Ram S/c Shri Sahi Ram

28 Richa Ram S/¢ Shri Ram Phal

29, Jeset Singh S/c Shri Prahlad

20 Satish Kumar S/o Shri Bhoiaz Ram
21 Chinta Ram S/¢ Shri Budh Ram

32. Bhori S/o Shri Sahi Ram

23, Ram Pa! S/c Shri Phoo! Singh

4. Shyam Bir &72 Shri Shiv Charan

35 Rajbir 872 Shri Har La!

38, Ram Pa! S/¢ Shri Ram Pha!

37 Subey Singh S/o Shri Netra Pal
28, Marinder 8/0 shri Deep Chand

32 Dharma S/¢ Shri Sahi Ram

40, Joginder S/o Shri Paras Ram

41 Mahabir Singh S/¢ Shri Shish Ram
42, Mukazh Kumsr S/c Shri Chander Sain
42 Ancop Singh S€/2 Shri Khazan Singh

44 Miinash Kumar S/o Shri
45, La! Chand S/0 Shri Gop

Ag tzhwar S/¢ Shri Budh R
A7, Shiv Charan 8/¢ Shri R
48 Bhagat Ram S/o Shri Ra
49 Vijender Kumar S/o Shr
a0 Mser Singh S/c Shri Di
51 Daya Chand S/o Shri Ga
52 Maresh S/¢ Shri Daya C
52. Gopi Ram S/ Shri Heer
54 Ramash Singh S/c Shri
55 Mahesh S/c Shri Heram
(A1l tha above namss applicants
R/c Sanjay Colzny, Bhati Mines
Mear Mshrauli, Mew Dalhi-110 030
{By Advocate - Shri K. M. M.  Khan)
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My

Governmeent of Nationa! Capital
Territory of Delhi,

Reprasantad through the Chisf Sscretary
Qld Secratariat, Civi! Lines

Dethi-54 /(
th

De

Ra

Go

May

The Principa! Sscretary

Educaticon Bepariment, Government of NCT. Dslhi
The Secretary

Revenue Deparimesnt, ’

Governmant of NCT Desihi

The Secretary, Forests and Environment Depariment,
Government of N.C. 7. Delhi.

The Sscretary, Public Works Daparimant
Gevernmant of NCT Dsthi

The Secreatary, Finance Department,
Governmnt of NCT, Delhi

The Sscoretary,

Flocod and !rrigaticn Department
Government of N C.T Dalhi

The Sacretary,
Food and Civil Suppliss Department,
Government of N.C. 7T Dalhi
The Secrzstary,
Health and Family Welfars Department
Goverpment of NCT, Dealhi
The Sesoretary .
Soroial Walfaras Denartmeant
ars Department
Government of N.C. 7., Dethi
The Sscreatary,
Rura!l Develcopment, Government of NCT Dslhi
The Secrstary,
Services Department
Government of NCT Delhi Respondents
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Shri Cmesh Saiga!
The Chisf Secreis
Government of NCT
&, Sham Math Marg
Dethi-110 054
Shri 8§, Malzicham
The Secretary
Department of Soc
£5/9 Underhil!l Rea
Government of NCT
Delhi

Shri N, Diwakar

The Director, Socisa
Canning Lans, K. G,
Detlhi-110 001

Shri R. Chandrame
The Sscretary,
Department of Hea
Government of NCT
5, Sham Nath Marg
Dathi-110 054

Shriy (Dr). B K. Sinha
The Director of Hzalt
Health and Family Wal
Geovernment of NCT of
"ET Block, Saraswat
Connaught Place, Naw
Shri Khem Chand
Dapvty Diractor (|
Sccial Welfars D
Government of N.C

1, Canning Lans,

Now Dethi-110 001

Shri (Br.). T.B. Chakr
C.M. D, {(Hg.), H.2.0.
Directorate of Heglth
Departmsent of Sgocial VY
Government of MNCT of
E- Block, Saraszswati B
Connaught Placs,

New Delthi-110 Q01

2z Shrti Rajinder Pandi
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A perusal of the grounds taken up by the applicants
“the purpeose of implementation of the orders/directions
: given by tha Hon'bla Supreme Court in C W P Mo 223-25/1988 and
az we!! az C.P.No.78/94 shows that the saspplicants are
aggrieved of the mannar in which the ocrder i1s beaing
implemented.
12 Since this QA has been filed anly to implement the
directions given by the Hon'bl!e Supreme Court, the chjections
taken by the respondents about ths nen—-mainitainability of the
QA haz no merits
13 In view of ths above circumstancses, the only
directiconzs which can be given in this QA is o ca!! upon
respeondents to take appropriate steps io snsurs that the
directions given by the Hon'ble Supreme Court ars complisd
with in letter and spirit and ths cersons wheo had bsen  taksen
cn the pane! are duly considered by respondents for
appointment against Class-1V vacancieas subject to their
etigibility asz and when such vacanciss 6Cour, as per rulss and
instructions on tha sub jact

14 The abowve diract imnma 1
\ 7= directions  shou!d he comp!ied with as
Oy 3
2xpoad tiously as pessible
15
1 Wi+

7 the above directions. +

°ns, the 0.4, ¢ P and MAs
ara A [y Ny h
STE Cisposad of gyt without an d
TSIl T g }-’ C!"‘__er‘ as t~ onata

(Kuitdi '
Mordip Singh) ‘ f/&fb

) (S.R.ag; 2)
/Rakesh/ Vice Chairman?A)




